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ORDER

PER SHRI AJAY KUMAR VATSAVAYI, MEMBER(J):

Power Grid Corporation of India Ltd. has filed the instant
application under Section 60(5) of the Code, inter alia, seeking a
direction to the Corporate Debtor to vacate the project site of the
contract dated 27.09.2016 and to hand over the physical possession

of the same to the applicant and for other reliefs.

2. Though we have heard both sides extensively, in the CA,
however, in view of the pendency of Company Appeal (AT) (Insolvency)
No. 781/2019 before the Hon’ble NCLAT filed against an order of this
Tribunal in a connected CA and since the said appeal is stated to be
listed on 10.12.2019, we defer passing of any order in the instant CA

and accordingly list this CA on 20.12.2019 for fresh hearing.
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